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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI

Original Application No. 383 of 2023

President Garden City Residential Welfare Society

...Applicant

Versus

State of Punjab & Others

...Respondents

Short reply by way of Affidavit of Er. Sandeep Kumar, Environmental
Engineer, Regional Office-2, Ludhiana in compliance to order dated 25.02.2026 on
behalf of respondent no.lPunjab Pollution Control Board.

I, the above-named deponent, do hereby solemnly affirm and state as
under:

Respectfully Showeth:

^y^vvThat the above-mentioned case is pending for adjudication before this Hon’ble

^ N^wbunal. The respondent no. 01 i.e. Punjab Pollution Control Board is filing

u^3' i l̂Wies / status reports from time to time in compliance of various directions

ed by this Hon'ble Tribunal.

o:

*H l
* to

[ fog. ti.

Qp \$££^fhat the deponent namely Er. Sandeep Kumar is working as Environmental

Engineer in Punjab Pollution Control Board and is posted in the Regional Office-

a IPb.) j63386 !}

\V 2 of the Board at Ludhiana. The deponent is well conversant with the facts of

the case and is competent and authorized to swear and file the present short

:
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reply by way of affidavit on behalf of the Punjab Pollution Control Board i.e.
respondent no. 1in compliance to order dated 25.02.2026.

3. That in compliance to order dated 08.12.2025 of this Hon'ble Tribunal, the

Punjab Pollution Control Board has filed report dated 23.02.2026 disclosing the
performance of STP and also the imposition of Environmental Compensation of

Rs. 3,84,58,438/- upon respondent no. 05 project proponent for the period of

violation from 17.06.2011 to 09.07.2025 vide separate orders.
4. That it is relevant to mention here that the Board has issued notice bearing no.

445-46 dated 09.02.2026 to the project proponent M/s Dynamic Infradeveloper

Pvt. Ltd, (Project-Garden City, Village Dharowr, Dehlon Road, Sahnewal,
Ludhiana), 30/27, 1st Floor, East Patel Nagar, New Delhi - 110008 for non-
compliance of directions earlier issued u/s 33-A of the Water (Prevention and

Control of Pollution) Act, 1974 as well as notice for imposition of Environmental
Compensation with an opportunity of hearing before the Member Secretary of

the Board on 19.02.2026. A copy of letter no. 445-46 dated 09.02.2026 vide

which notice was issued to the project proponent is enclosed as Annexure

Rl/A.

That after consideration of the report dated 23.02.2026 filed by the Board, this

Hon'ble Tribunal was pleased to issue directions to the Punjab Pollution Control

Board vide Order dated 25.02.2026 to calculate the Environmental

Compensation for the subsequent period from 10.07.2025.

5.

That in compliance to the order dated 25.02.2026, it is submitted that in6.
hKT /Reference to the notice already issued to the project proponent (respondent no.

YS> A "'Np&Yv
Vylfle letter no. 445-46 dated 09.02.2026, hearing before the Member

of the Board was held on 19.02.2026, which was attended by Sh.
I' jL. II
matter Singh Ghuman and Ms. Noordeep Kaur, Advocates on behalf of the
ptt proponent. The Advocates present on behalf of the project proponent

could not give any satisfactory reply of the observations raised in the notice

and only requested for giving another date of hearing. It was observed by the

Member Secretary that there is no seriousness on the part of the project

proponent as he has failed to attend both the hearings. The representatives

who attended the hearing on behalf of the project proponent did not have any

O
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-3-
knowledge about the matter relating to the project and no written reply has
been submitted by the project proponent to the notice till date. After hearing
the representatives of the project proponent, officers of the Board and
considering the material facts on record, the Member Secretary of the Board
has taken certain decisions and one of the decisions were that the
Environmental Compensation shall be imposed upon the project proponent for
non-compllianee of environmental norms for further period of violation from
10.07.2025 upto the date of hearing (19.02.2026) and necessary orders be
issued at the earliest. The proceedings of the hearing were conveyed to the
respondent no. 05 project proponent vide letter no. 601 dated 26.02.2026 and
a copy of the same is enclosed as Annexure Rl/ B.

;

:

7. That in compliance to the decisions of the hearing, the Environmental Engineer,
Regional Office-2, Ludhiana has calculated the Environmental Compensation
with effect from 10.07.2025 and the case was referred to the Environmental
Compensation Verification Committee constituted by the Board for evaluating
the Environmental Compensation to be imposed upon the defaulting Industrial
Unit, Urban Local Bodies, Heaithcare facilities and other establishments.

:

.
:e

*

The Environmental Compensation Verification Committee has considered the
case for imposition of Environmental Compensation upon M/s Dynamic Infra
Developer Pvt. Ltd., Project-Garden City, Village Dharour, Dehlon Road,
Sahnewal, Ludhiana in its meeting held on 19.03.2026. Considering the orders
dated 25.02.2026 passed by this Hon’ble Tribunal and the decisions of hearing

8.
:
•:

J3
taken during the course of hearing held on 19.02.2026, Environmental

,
^

,vV
~^g^ipensation for the period of violation of 225 days from 10.07.2026 to

> OS' .
'7><^<\Q26 was calculated by the Environmental Compensation Verification

^pgjjjnrViittee in accordance with the formula evolved by the Central Pollution

ty

19j __
I Mi Vqayf Slu,

'LiI No

^^^oT/'
,
Board according to which minimum amount of Environmental^^^(^^hsation @ Rs. 5,000/- per day for 225 days is calculated to be Rs.

lt^25,000/- for violation of the provisions of Water (Prevention and Control of
Pollution) Act, 1974.

9. That in compliance to the Orders dated 25.02.2026, the above calculation for
imposition of Environmental Compensation amounting to Rs. 11,25,000/- for

U
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the period of violation of 225 days from 10.07.2026 to 19.02.2026 is placed

before this Hon'ble Tribunal. The orders for imposition of Environmental

Compensation of Rs. 11,25,000/- are yet to be issued and the Board may

please be allowed to issue the orders in this regard.
10. That the deponent may kindly be allowed to place on record the present short

reply by way of affidavit on behalf of respondent Punjab Pollution Control Board

in compliance to order dated 25.02.2026.

Deponent

Date: 15'Jo^ l^i^ .
Lujalfl I'^VI-A *

(Sandeep Kumar)
Environmental Engineer,

Punjab Pollution Control Board
Regional Office-2,Ludhiana.

Place:

Verification:

Verified that the contents of Para No. 01 to 09 of the above short reply

by way of affidavit of the deponent are true and correct as derived from the official

record. Para no. 10 is prayer. No part of the above short reply is false and no

material has been concealed therein.

Deponent

/£|OM|yjo*-£> '
\juuoiJ iV)v\.n •

(Sandeep Kumar)
Environmental Engineer,

Punjab Pollution Control Board
Regional Office-2, Ludhiana.

Date:
Place:

ATTESTED
'AFY^UBUC, }

Ludhiana Punjab. India.'
, 15 APR 2026

NOT

ccrtmed mat uie aflidavit /S.P.A./G.P.A. ha*

been read over & explained IO ihe dcpout-i..
excaiunu who seemed correctly to understand
•he &ame u the time of making above thereof
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'/
AnnexureR1-A 5

eggfe LiFEPUNJAB POLLUTION CONTROL BOARD Wvsss,
Zonal Offlce-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4S73789 email:- ppcbzol ldh(S!qmail comWebsite:- www.DPcb.qov.in
No. If 6 Speed Post/online DateTo

M/s Dynamic Infradeveloper Pvt. Ltd,
(Project - Garden City,Village Dharour,Dehlon Road,Sahnewal Ludhiana)
30/27, 1st Floor, East Patel Nagar,New Delhi -110008.

Sub:- Notice for non-compliance of directions earlier issued w/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as well as notice for imposition of Environmental
Compensation (EC).
Whereas,it is mandatory on the part of the project proponent to obtain consent to establish

of the Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air
(Prevention & Control of Pollution) Act 1981before the establishment/ expansion of the unit.

And whereas, It is mandatory on the part of the project proponent to obtain consent to
operate of the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act,
1974 & industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for drscharging of
effluent/ emissions from its premises.

And whereas, the project proponent has developed a residential colony project namely
Garden City. The project proponent was granted consent under Water Act, 1974 dated 15.05.2012
expired on10.11.2012 for the 9.5 Acre project only with condition that the project proponent will not
register sale deed (title deed)/mutation etc. of plots/houses/SCO/other establishment in the 40 Acre
colony which has been developed un-authorized adjoining to the 9 5 acre colony Thereafter, the
project proponent was granted consent to operate under Water Act, 1974 dated 28.09.2018 valid
upto 27.03.2019 for the Residential Plots @ 70, Commercial Sites @ 31(9.5 Acre project ) only. Later
on,it has developed another colony of 32 acres for which no regulatory clearance was obtained.

And whereas, the colony was visited by the officer of the Board on 07.07.2023 and it was
observed that the STP has been provided only for the approved project 9.5 Acres and the same was
also lying defunct and in non-operational / idle conditions as observed during the visit. The condition
of STP revealed that it has not been operated since long. No proper land for plantation has been
provided for disposal of the effluent. There are three deep soakage pits provided by the project
proponent wherein the domestic effluent carried through sewerage line Is disposed.

And whereas, the project proponent was Issued notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 as well as notice for imposition of Environmental
Compensation (EC) with hearing before Chairman of the Board on 09.10.2023. After hearing, it was
decided was decided as under.-

1. Environmental Compensation for the damage caused to the environment shall be imposed to
the Project Proponent. The Environmental Engineer, Regional Office shall calculate the
Environmental Compensation to be imposed, for approval.
Fresh directions u/s 33-A of the Water Act, 1974 be Issued to the authorities of Revenue
Department and PSPCL so as not to execute the sale deeds & not to release electric
connections, respectively in the existing project of 9.56 acres and proposed project of 40 acre

f l̂Vd whereas, the Environmental Compensation amounting to Rs.3,55,23,438/- was imposeditzlt’s letter No. 205 dated 08.01.2024
S^«d whereas, the President Garden City Residential Welfare Society has filed Original

No. 383/2023, registered on the basis of the letter petition, before Hon'ble National
Tribunal. New Delhi in which the applicant has raised the grievance that Dynamic

fnfradeveloper Private limited, Respondent no. 4 has not made the Sewage Treatment Plant
functional in the Garden City Colony, Sahnewal. Ludhiana developed by Nt and the other effluent are
also been discharged ^legally by constructing the septic tank which is overflowing.

And whereas, the Hon'ble National Green Tribunal after consideration of the matter was
pleased to issue directions to the Punjab Pollution Control Board vide order dated 24 05.2024 to file

[ion
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a fresh report indicating the status of recovery of Environmental Compensation already imposed onrespondent no.4 and further imposition of Environmental Compensation for the subsequent periodupon respondent no.4 (Dynamic Infradeveloper Pvt.Ltd,(Project Garden City,Village Dharour.DehlonRoad,Sahnewal,Ludhiana).

6

And whereas,in compliance to the order dated 24.05.2024passed by the Hon'ble Tribunal,thePunjab Pollution Control Board is constantly pursuing the matter with M/s Dynamic Infradeveloper
Ltd for deposit of Environmental Compensation amounting to Rs.3,55,23,438 already imposed

by the Board vide letter no.
Pvt

205 dated 8.1.2024 for the damage caused to the environment by the
project proponent i.e. respondent no.4. In this regard, the Board has written office letter no. 79 dated23.1.2024 letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024, but the project proponent
respondent no.4 has failed to respond to the letters of the Board and has not deposited the amount
of Environmental Compensation mentioned above.

And whereas, the project proponent was issued notice for non-compliance of directions u/s33-A of the Water Act,1974 as well as notice for imposition of Environmental Compensation (EC) for
the period 01.12.2023 to 30.06.2024 with hearing before Chairman of the Board on 23.07.2024,
wherein it was decided as under:

1. The detailedorder imposingEnvironmental Compensation on the projectproponent be issued
for the subsequent period from 01.12.2023 upto the date of hearing.

2. The Project Proponent shall deposit the already imposed Environmental Compensation
amounting Rs. 3,55,23,438/- to the Board immediately failing which coercive action shall be
taken by the Board.

3. Fresh criminal prosecution be filed in the court of law against the project i.e. M/s Dynamic
Infradeveloper Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal
Ludhiana) 30/27, 1st Floor, East Patel Nagar, New Delhi -110008, Ludhiana and its Directors
and other responsible persons due to continuous violations.

4. Since the directions issued by the Board against the project proponent have not been
complied, the Deputy Commissioner,Ludhiana be requested to issue necessary directions to
the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not to register any sale deed
(tittle deed)/mutation etc. of any plot/house/SCO/other establishment in the colony till the
written permission of the Board and submit compliance thereof the concerned authorities to

submit the compliance of the directions,failing which action according to law will be taken.
5. A public notice In leading newspaper be published advising public not to purchase any

property in said project till it obtained statutory approval.
And whereas,the compliance of decisions of personal hearing held before Chairman

of the Board on 23.07.2024 is as under:

1. Boardhas imposedcontinuedEnvironmental Compensation amounting to Rs.11,80,000/- from
the period 01.12.2023 to 23.07.2024.

2. Regular letters has been written to the project proponent regarding submission of
Environmental Compensation amounting to Rs.3,55,23,438/-

3. The Deputy Commissioner, Ludhiana was requested vide Board's letter no. 4230 dated

23.07.2024 and letter no. 1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated

05.11.2024,2775 dated 22.11.2024 and 2923 dated 12.12.2024, 2985 dated 23.12.2024

and 81dated 13.01.2025 with a request as under:
I To issue directions to the Registrar-Cum-Tehsildar,Revenue Department,Ludhiana not to

register any sale deed (title deed/mutation etc. of any plot/house/SCO/other
'N^istablishment in the colony till the written permission of the Board.

, ^ issue directions to the revenue department for recovering the amount of Rs.
l /f 5>M3,438/- Imposed as Environmental Compensation by the Board to be recovered

0\ ) viber arrears of land revenue by laws.

^V^̂ ^/«U6la,nt has been filed vide COMA/46166/2024 dated 22.10.2024 In District Court,

/NQ^j^llc notices in English and Punjab have been published in the leading newspapers.
And whereas, the project proponent was issued a notice for non-compliance

33-A of the Water Act, 1974, as well as a notice for Imposition of Environmental Compensation (EC),

/5

of directions u/s

993



7
with a personal hearing before the Chairman of the Board on 30.04.2025. Sh. Amrlnder Paul Singh,
Advocate, appeared on behalf of the project proponent, submitted a Memo of Appearance, and
informed that he was not aware of the facts of the case and was unable to make any commitment on
behalf of the project proponent. He requested a short adjournment, stating that the Director was out
of station, and assured that the Power of Attorney and other relevant documents wouldbe submittedon the next date of hearing. Accordingly, it was decided to grant another opportunity of personalhearing to the project proponent.

And whereas, in the meanwhile, the case came up for hearing before Hon'ble National GreenTribunal, New Delhi on 19.05,2025 and orders are reproduced as under:-To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavitdisclosing daily generation of sewage from families residing in approved area of 9.5 acres,
treatment capacity of the existing STP and its capacity utilization. Member Secretary, PPCB willclearly disclose the gap in daily generation and treatment of STP if gap exists, manner ofdischarge of surplus sewage which is generated. In that affidavit, PPCB will also disclose sample
analysis report of the STP treated discharge. Since a stand has been taken that a sum of Rs. 3,
55, 23, 438 /- has been levied as environmental compensation, therefore, Member Secretary,
PPCB will also disclose the steps which have been taken till now to recover this environmental
compensation. Let this affidavit be filed within a period of four weeks."

And whereas, the site of the project was visited by officers of the Board on10.06.2025 and
during visit it was observed that

The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4 Acre
(approx.) unauthorized (32.4 Acre app.) colony with common boundary wall for entire project
Garden City (41 acre app.). The roads and sewerage system are connected with each other.
There are 3 SCO’s and 27 houses built and 3 houses under construction in the front 9.56 Acre
colony and there are 138 houses and 9 houses are under construction in the rear
extended/unauthorized colony of size 32.4 acre approx.
The STP was not in operation during the visit and no effluents were coming out of the outlet
of STP. Upon inspection of STP one water meter was installed at the outlet of the STP and its
reading was noted to be 7831.90 Kl but no water meter was installed at the inlet of the STP.
The STP is not of adequate capacity to treat effectively the wastewater generated by the
current occupancy of the colony nor for the projected occupancy of the colony and seems to be
non-operational from a long time. The capacity of STP needs to be increased.
The project proponent could not provide the logbook of Inlet and outlet effluent, logbook of
energy meter readingof STP, sludge disposal recordmaintained and design capacity of the STP
components.
The project proponent has not hired any technical staff/engineer to operate the STP In a
technically sound manner. The project proponent has not provided any sludge handling
facility/sludge drying beds.
Housekeeping around the STP was poor and foul smell was observed near the STP and

^ plantation area.
The plantation area was not stagnated. Pipe is used to carry the discharge from the outlet ofv ^^STp to the plantation area of size approx. 550 sq yards, this plantation area is also inadequate

i(jA\the disposal of the effluent of the STP.There are around 120 eucalyptus trees of average) Weight around 18 feet.
/ person from the technical staff was present who could effectively operate the STP and
ovide us details of the technology and design capacity of the STP components.

'Vjf/The project proponent has not developed the colony as perthe approved layout plan/drawing
from the Town Planning Department and Is also not following the conditions of license to
develop colony issued by the Senior Town Planner, Ludhiana.

11. The entire project is covering an area of 41 acres approximately out of which 9.56 Acres is
approved colony which has an STP which Is also not of adequate capacity and does not
efficiently treat the waste water generated from the colony.

12. The untreated wastewater generated from the extended part/unauthorized colony is lying
stagnated in the sewer lines and manholes through which It partly goes Into Illegal soakage

1.

2.

3.

4.

5.

6.

7.

oo
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/

pits constructed at 5 different locations and is partly lifted using tankers.
IB. Upon enquiry from the residents, the untreated sewage from the manholes is lifted usingtankers and is disposed off at undisclosed locations (frequency of lifting of sewage Is twice aweek In rainy season and during the rest of the year the frequency of lifting is twice a month)
14. The manholes and sewer line needs cleaning and regular maintenance.

And whereas, in compliance of decisions of hearing held on 30.04.2025,the project proponentwas issued notice with another opportunity of personal hearing before the Chairperson of the Board
on 09.07.2025,wherein it was decided as under:

1. The Project Proponent shall make all necessary arrangements as required for the treatment
and environmentally sound disposal of sewage and municipal solid waste being
generated/expected to be generated from colony and fulfil all other responsibilities
Including obtaining of all regulatory clearances as prescribed and laid down under the
environmental laws and submit action taken/ progress report within 20 days to the Board.2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended In
1988, to the following effect be issued to the project proponent and concerned Departments
both for 9.56 acres approved and 32 acres unapproved residential colony:

a) Revenue Authorities / Chief Revenue Officer/ Registrar of Land shall not register any sale
deed related to any plot/flat/house/shop/any other component of this project with
immediate effect.

b) GLADA Authorities shall neither register any sale deed/ transfer deed nor issue "No
objectionCertificate" to revenue authorities for issuance/transfer of conveyance deed for
any plot/flat/house/shop/any other component of this residential colony. Similarly, the
authorities will not issue completion certificate to the project or component thereto and
shall not sanction any new building plans in the residential colony fee any
plot/flat/house/shop/any other component of this project.

c) The Punjab State Power Corporation Limited Authorities be directed not to issue any new
electric connection in the premises of project proponent.

d) All the above authorities shall make specific entries in their respective records including
Jamabandi/revenue records with respect to the above directions.

8

B. GLADA shall ensure that the sewage and municipal solid waste (M5W) generated from the
project premises is managed, treated, and disposed of in an environmentally sound manner,
strictly in compliance with the provisions of applicable environmental laws.

4. The Punjab Real Estate Regulatory Authority (RERA) be informed about the grave violations
of environmental laws beingmade by the project proponent with request to take appropriate
actions as deemed fit under the provisions of their laws.

5. Environmental Compensation shall be imposed to the project proponent for non-compliance
Of environmental norms for the further period of violation from 24.07.2024 upto the date of
hearing (09.07.2025) and necessary orders be issued at the earliest.

6. The project proponent shall deposit the Environmental Compensation of Rs.3,55,23,438/- and
Rs.11,80,000/- earlier Imposed and conveyed by the Board,within 10 days.
In continuation of early correspondence made with revenue authorities, D.O letter be issued

to the Deputy Commissioner,Ludhiana for early recovery of amount of Rs. 3,55,23,438/- and

RS- 11*80.000/- Imposed as Environmental Compensation to the project proponent for

7.

xy\«:covery as arrears under Land Revenue Laws.
^environmental Engineer,Regional Offlce-2,Ludhiana shall personally ensure that

T2l)| Environmental Compensation shall be got vetted from the EC Verification
Committee of the Board and orders be issued,within 10 day

Revenue Authorities make "Red Entry"ln the Jamabandi explicitly mentioning that
and transfer of plots/flats/shops/any other component of this

/

[)is* land registries
project is not permitted till further orders.
Ensure that compliance of the Hon'ble National Green Tribunal Orders shall be

letter and spirit and reply shall be submitted well wlthlnin timelines
(HI)

made in true
allowed.
Compliance of the all the above decisions of the hearing shall be made and action(IV)
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9
taken report is submitted within 20 days.

And whereas, in compliance of hearing decisions, the following actions have been taken
The project proponent was imposed Environmental Compensation of Rs. 17.55 Lacs from period
24.07.2024 upto date of hearing i.e. 09.07.2025 vide office order no. 405 dated 11.09.2025.
Deputy Commissioner, Ludhiana has been requested vide letter no. 2185 dated 07.08.2025 to
direct Revenue Authorities to make redentry "inthe Jamabandi explicitly mentioning that land
registries and transfer of plots/flats/shops/arvy other component of this project is not permitted till
further orders."
A letter has been written to GLADA ensuring sewage and municipal solid waste (MSW) generated
from the project premises is managed, treated, and disposed of in an environmentally sound
manner,strictly in compliance with the provisions of applicableenvironmental laws vide Board's
letterno.4240 dated20.08.2025.
A letter has been written to RERA informing about the grave violations of environmental laws
being made by the project proponent with request to take appropriate actions as deemed fit
under the provisions of their laws vide Board's tetter no.4238 dated 20.08.2025.
DO letter has been written to DC, Ludhiana for early recovery of amount of Rs. 3,55,23,438/- and
Rs.11,80,000/- imposedas Environmental Compensation to theproject proponent for recovery
as arrears under LandRevenue Laws.

1.

2.

3.

4 .

5.

And whereas, the Hon'ble NGT in the matter of O.A no. 383 of 2023 has passed an order on
08.12.2025 and operative para's of order are as under:-

"4. Respondent no.l - Punjab PCB will examine the correctness of the disclosures made by
respondent no.5,status of compliance and adequacy and performance of the existing STP os well
as the connectivity to STP and submit the report in this regard within six weeks. PPCD will also
consider the issue of past violation and submit the calculation of Environmental Compensation
(EC) along with its report by supplying a copy thereof to Counsel for respondent no.5 who will
hove an opportunity to respond to the calculation of EC made byPPCB.
5.The joint committee in its report dated 30.10.2023 had also found that respondent no.5 had
not provided the proper sewerage network to convey the effluents to the STP ond had also not

provided seporote channelfor carrying and disposal of the storm water drain. The Punjab PCB will
also look into this violation while calculating the EC"

And whereas, the site of the project proponent has been visited by the officer of the Board on

24.12.2025 and duringvisit it was observed as under
1. The colony has one common entrance gate for authorized (9.56 Acre) and unauthorized (32.4

Acre approx.) with common boundary wall for the entire project Garden City (41 acres
approx.). The roads and sewerage system are connected with each other. No dividing wall is

present at the site which separates 9.56 approved colony from the 32.0 acre unauthorized
colony. Both the parcels of land I.e. 9.56 Acre and 32 Acre are part of unified colony by the

, -T p^^(Mme of Garden City,Dharaur,Sahnewal, Ludhiana. There are 3 SCO's and 27 houses built and
.* /J (pVfeouses under construction in the front 9.56 Acre authorized colony and there are 138

jt£cVupied houses, 21 occupied SCO's and 9 houses are undes construction In the rear

\\0\ 4&I jdended/unauthorized colony of size 32.4 acre approx.
/ Whe authorized area of 9.56 acres, at present 27 plots are occupied out of total 70 plots. As

-'̂ ‘^V/per the calculations, STP of capacity approximately 45 KLD is required to treat domestic
sewage generated only from authorized portion of the residential colony considering present

occupancy of 27 plots (15 persons per plot) in an area of 9.56 acres (details attached).
3. The calculations of waste water discharge considering total population of residential colony

(i.e. 9.56 acres authorized and 32.4 acres unauthorized portion) were made and as per

estimation, the total waste water generation Is 269.028 KLD (Approx. 270 KLD).
4. The STP was not in operation during the visit and STP room was found locked No

representative of colonizer was present during the visit.
5. The project proponent has developed plantation area of size approx. 550 sq yards, this

plantation area is also inadequate for disposal of the effluent generated from the colony.

- 5 T .t
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/
6. The project proponent has not developed the colon/ as per the approved layout plan/ drawing 10'

from the Town Planning Department and Is also not following the conditions of license to
develop colony issued by the Senior Town Planner,Ludhiana.

7. The entire project is covering an area of 41 acres approximately out of which 9.56 Acres Is
approved colony which has an STP which Is also not of adequate capacity and does not
efficiently treat the waste water generated from the colony.
The untreated wastewater generated from the extended part/unauthorized colony Is lying
stagnated in the sewer lines and manholes through which it partly goes Into Illegal soakage
pits constructed at 5 different locations and is partly lifted using tankers.

9. The STP has no sludge handling facility provided in the STP.
10. The project proponent has created soakage pits for disposal of domestic effluent as the STP Is

only capable to treat fraction of total domestic effluent generated from the colony.
11. The complainant informed that tankers are being used to disposed off domestic effluent

(twice a week) at undisclosed location using tractor and tanker system. The complainant
informed that the tankers were used on 11.11.2025 to get the effluent lifted from the
collection tank of the STP.

12. No one from the side of project proponent was present during the visit.
13. The Project proponent has constructed five no. of soakage pits at various locations of the

colony. It was observed that 2 no.soakage pits near satsang bhawan of Garden city,Sahnewal
dia 9'x45' deep had sunk which confirms that the soakage pits are also in use.
And whereas, the project proponent has failed to comply with the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, decisions of personal hearings given before the
Competent Authority from time to time and is disposing off its effluent in an illegal manner. Thus,
causing pollution in the vicinity.

And whereas, the matter has been considered by Competent Authority and it has been

decided to issue notice for non-compliance of directions u/s 33-A of the Water (Prevention & Control

of Pollution) Act, 1974 as well as notice for imposition of Environmental Compensation (EC), after

/
/

8.

giving an opportunity of personal hearing.
As such, you are, hereby given an opportunity of personal hearing before the Member

Secretary of the Board at Vatavaran Bhawan,Nabha Road,Patiala on 19.02.2026 at 11.00 AM to

above said violations, failing which suitable amount ofexplain your position with respect to

Environmental Compensation shall be imposed upon the industry and proposed directions shall be

confirmed,without giving further opportunity/ notice.
n behalf of

Punjab Pollution Control Board
or and o

^
Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board,Regional Office-2, Ludhiana for information& necessary action. He Is requested to inforrnthe

industry regarding date & time of hearing.
/^ For and curlie'half of

Punjab Pollution Control Board

Endst. No

. has

-ssstsA*-**
%
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Annexure R1-B 11J

503 *>&I jpc
'̂ PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.PDcb.gov.ln email:- ppcbzol ldh@gmall.com I

Speed Post/onllneNo. Dale
To

Ax! M/s Dynamic Infradeveloper Pvt. Ltd, ,,,
(Project Garden City,Village Dharour,Dehlon Road,Sahnewal Ludhiana) Irf 'Z/'-v ]
30/27, 1st Floor, East Patel Nagar, New Delhi -110008. rel ^ /

Subject: Proceedings of the personal hearing given by Member Secretary of the~BOard'on
19.02.2026 w.r.t Notice for non-compliance of directions earlier issued u/s 33-A of the
Water Act, 1974 as well as notice for Imposition of EnvironmeiU^C&Wfl>_7isMj'o6i@3#TK

&3<f> h'5tt-2y$ftr»r»'.'
e.det -lXm.IV

i

:s

The following were present:
On behalf of Punjab Pollution Control Board: ^Er. R.K. Ratra,Chief Environmental Engineer, Ludhiana afi

Er. Vijay Kumar, Senior Environmental Engineer, Zonal Office-l/Cudhlana""
On behalf of Project Proponent:

Sh.Gurmehar Singh Ghuman, Advocate
Smt.Noordeep Kaur,Advocate

j

3». *W*> ^

Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the project

proponent has developed a residential colony project namely Garden City and was granted consent

under Water Act, 1974 dated 15.05.2012 expired on 10.11.2012 for the 9.5 Acre project only with

condition that the project proponent will not register sale deed (title deedj/mutation etc. of

plots/houses/SCO/other establishment in the 40 Acre colony which has been developed un-
authorised adjoining to the 9.5 acre colony. Thereafter, the PP was granted consent to operate under

Water Act,1974 dated 28.09.2018 valid upto 27.03.2019 for the Residential Plots @ 70,Commercial

Sites @ 31 (9.5 Acre project) only. Later on, It has developed another colony of 32 acres for which no

regulatory clearance was obtained.
The colony was visited by officer of theBoard on 07.07,2023 andit was observed that the STP

has been provided only for the approved project 9.5 Acres and the same was also lying defunct and

in non-operational / Idle conditions as observed during the visit, The condition of STP revealed that

It has not been operated since long. No proper hand for plantation has been provided for disposal of

the effluent. There are three deep soakage pits provided by the project proponent wherein the

domestic effluent carried through sewerage line Is disposed.

The project proponent was issued notice to Issue directions u/s 33-A of the Water Act,1974

as well as notice for imposition of Environmental Compensation (EC) withhearing before Chairmanof

the Boardon 09.10.2023. After hearing, It was decided was decided as under.-
1. Environmental Compensation for the damage caused to the environment shall be imposed.to

the Project Proponent. The Environmental Engineer, Regional Office shall cakufate the

Environmental Compensation to be Imposed, for approval.
2. Fresh directions u/s 33-A of the Water Acl, 1974 be Issued to the authorities of Revende

Department and PSPCL so as not to execute the sale deeds & not to retease electric
connections,respectively In the existingproject of 9.56 acres and proposed project of 40 acre.
The Environmental Compensation amounting to Rs.3,55,23,438/- was imposed vide Board's

;op | l e t t e r No. 205 dated 08.01.2024.
The President Garden City Residential Welfare Society has filed Original Application No.

383/2023, registered on the basis of the letter petition, before Hon'ble National Green Tribunal, New
Delhi in which the applicant has raised the grievance that Dynamic Infradeveloper Private Limited,
Respondent no. 4 has not made the Sewage Treatment Plant functional In the Garden City Colony,
Sahnewal, Ludhiana developed by It and the other efffuent are also been discharged Illegally by
constructing the septic tank which is overflowing.
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The Hon'bte National Greer Tribunali*terdirections to the Punjab Pollution
indicating the status o<
no 4 and tjrthe

conside'ation o' the matte' was o'easee to ns,̂ '
Contro' Board <»ce orde' Caled 24.05.2024 to foe a fresh report 12recovery o' tnwonmenta' Compensation lireaCi imposed on respondentr imposition o‘ thn'cnTiehU: Compensation fd' the sutrsesuent period upon

(Dynamic Infradeveioper Pet
respondent no 4
F.oad,Sahnewal,Ludhiana',

ltd. (Project Garden Cdy. Vil aje Dna'our. OeKon

/ In compliance to the order dated 24.OS 2024 passed by the Hon'ple Tribunal the Pw*\at
is constantly pu'ium£ trie matter with M/s Dynamo Infradeveioper Pvt Ltd

•I'onmcnui Compensation amountmf to Rt 3.55.23.<31 already imposed by me
o 20S dated fc 1.2024 tor the carnage caused to the environment by the p'O.ect

proponent l.e. respondent no 4.
23 1.2024 letter

Pollution Control board
for deposit o' tn
Board vide letter

In tKs rtfa'd. the Board Pas written o'fice letter no 79 datrd
no C13 dated C 3.2074 and 1355 dated 07 Ot 202«. but the P't»ect tropori*nt

respondent no 4 hat (ailed to respond to the Ictien of the Hoard and ha*,not deposited * 4*environmental Compensation mentioned above
The protect proponent wai issued nolKr lo' non compbanee of dvecno*l» lI)

Water Act. 1974 at well as notice lor imposition of Invtrorwnentaf C.o»,'pr'vi»!«v» (IL) 'o' t»w p» •* -01 12.2023 lo 30.0L.2074 with tyranny tiefoie Chair
decided QS under :

man ol the Board on JT 07 20? « •Vr* <r »u

1 The detailed order Imposing f nvironmcnlal Compensation on the p'cjrct pv©poe*w* ha n \ ved
lor the subsequent period Pom 01 17.707J upto t»w dale v* hr#'*'*Thr Project Proponent shall deposit the already imposed |r,/piv.eM# Cr.'';rfn'|in
amounting Rs 3,55,23,436/ - to the Board immediately fa •'j cce-p** a".''.* t* » f *e
falen by the Boaid.

3 fresh criminal prosecution be tiled in the count of Uw »/» i< r'u t --.«\t n tVs Dr' *-.c
Infradeveioper Pvt ltd (Project • Garden City V.hajc Dr -a'ou' &•*«.- S«emreui

Ludhiana) 30/77, 1st Ploor, last Patel Nafar hew D»i»v - llOXB •iu :> Prrctvi
and other responsible persons due to continuums i«aiu. .i

4 Since tlie directions issued by the BuaiO a{* 1 vl tr* puu.l y.-...... i »e.« -cl bee"
complied, the Deputy Commissioner, luaruanai>« ncui'.cat.'UMi v:nui a'esc.«.r» u
tfic Rcglstrar -Cum lehsildai, Revenue Department rot l. t4 .’.t' »'i vae deed
( tittle deed)/mulation etc ol any plut /houve/SCO. eltn' c c '-•« c.u.nf '.a L'«
written permission o< the Board and submit comp -amt tr* «.•f* c.•Cfc:a.”ov&«s u
submit the comp.iance of the directions fa i-ng wrier a.t *. *- - - - * t * aw * - be twarn

7

5 A public notice in leading nesvspapei be p.pi siwP adits.-g ;v_Mc a..:;j t.~ ,
propn ( yen said piujecl till I t obtained statutory appvu

The compliance of decisions of pcrsoiu1 hearng r«.d beU t Cfw--rra.-i ol tr* Scar:

on 23.07.2024 is as under:_1 Board has imposedcontinued tnvuonmenialCompensa:0na.m3.ntu-g ta Rs 11.»2.000/- from

y pT" Jlttperiod 01.12.2023 to 23.07.2024

/^ y^~ tetters has been sviitten Id the project proponent regardng subnotion of

^ i(1
.X^i)yi*srntal Compensation amounting to Rs 3 55.23,436/-

JyVtlV'W1

WjJfl #7.2#« and letter
V"’ u 0> iyyia4 277Sdaled 22.il 2024 and 2923

GQV̂ \ - <jyt\Mil oated 13.01.2025 with a request as under.
O' l. To issue directions to ttie Regislrar -Cum-Tehsiioar,Revenue Departmentl.dhuna not to

register any sale deed (title deefl/muunon etc of an, plot/house/SCO/othcr

establishment in the colony till the written permission of the Board

It lo issue directions to the revenue department to/ recovering the amount of Rs

3 55.23.43S/- imposed as environmental Compensation by the Boaro to be reco.ered

under arrears of Una revenue by Uws

4 Compia nt has been fiec vide COMA/46166/2024 dated 22 10 2024 in District Court,

* 4

Ludhiana was req-esteo vice Board s letter no 4230 dates

1994 dated 16 OS.2024. 2653 dated 26 10.2024. 2696 oated

oalea 12 12.2024 2965 dated 23 12.2024

Uty Commissioner,
no

O
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Ludhiana.

5. Public notices In English and Punjab have been publishedIn the leading newspapers.
The project proponent was Issued a notice for non-compliance of directions u/s 33-A of the

Water Act, 1974, as well as a notice for Imposition of Environmental Compensation (EC), wllh a
personal hearing before the Chairman of the Board on 30.04.2025. Sh. Amrlnder Paul Singh,
Advocate, appeared on behalf of the project proponent, submitted a Memo of Appearance, and
informed that he was not aware of the facts of the case and was unable to make any commitment on
behalf of the project proponent.He requested a short adjournment, stating that the Director was out
of station,and assured that the Power of Attorney and other relevant documents wouldbe submitted
on the next date of hearing. Accordingly, it was decided to grant another opportunity of personal
hearing to the project proponent.

Inthe meanwhile, the case came up lor hearing before Hon'ble National Green Tribunal,New
Delhi on 19.05.2025 and orders are reproduced as under:-

To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavit
disclosing daily generation of sewage from families residing in approved area of 9.5 acres,
treatment capacity of the existing STP and its capacity utilization.Member Secretary, PPCB
will clearly disclose the gap in daily generation and treatment of STP if gap exists,manner of
discharge of surplus sewage which is generated. In that affidavit, PPCB will also disclose
sample analysis report of the STP treated discharge.Since a stand has been taken that a sum
of Rs.3,55,23,438 /•has been levied as environmental compensation,therefore.Member
Secretary,PPCB will also disclose the steps which have been taken till now to recover this
environmental compensation. Let this affidavit be filed within a period of four weeks.”

The site of the project was visited by officers of the Board on 10.06.2025 and during visit It
was observed that :-

,

!

1. The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4 Acre
(approx.) unauthorized (32.4 Acre app.) colony with common boundary wall for entire project
Garden City (41 acre app.). The roads and sewerage system are connected with each other.

2. There are 3 SCO's and 27 houses built and 3 houses under constructionin the front 9.S6 Acre
colony and there are 138 houses and 9 houses are under construction In the rear
extended/unauthorized colony of size 32.4 acre approx.

3. The STP was not in operation during the visit and no effluents were coming out of the outlet
of STP.Upon inspection of STP one water meter was Installed at the outlet of the STP and Its
reading was noted to be 7831.90 Kl but no water meter was installed at the Inlet of the STP.

5TP Is not of adequate capacity to treat effectively the wastewater generated by the
,VX occupancy of thecolony nor for the projectedoccupancy of the colony and seems to beO/(V j iwrwipratlonal from a long time.The capacity of STP needs to be Increased.
. . (Uiwana |Pb.)e*U,No. S3386 s

proponent has not hired any technical staff/englnew to operate the STP In a

of ^J^nrtcally sound manner. The project proponent has not provided any sludge handling
facility/ sludge drying beds.

7. Housekeeping around the STP was poor and foul smell was objerved near the STP and
plantation area.

8. The plantation area was not stagnated. Pipe Is used to carry the discharge from the outlet of
STP to the plantation area of size approx.550 sq yards, this plantation area Is also Inadequate
for the disposal of the effluent of the STP.There are around 120 eucalyptus trees of average
height around 18 feet.

9. No person from the technical staff was present who could effectively operate the STP and
provide us details of the technology and design capacity o{ the STP components.

10. The project proponent has not developed the colony as per the approved layout plan/drawing
from the Town Planning Department and 6s also not following the conditions of Olcense to

<-
frrnTl\e project proponent could not provide the logbook of Inlet and outlet effluent, logbook of

eter reading of STP,sludge disposalrecordmaintained and design capacity of the STP
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- ' entiirn"V '̂”U
|'d bV lhe S*ni°f Town Planner* Ludhiana. \

approved jrjsr *n areJ°Nl aCr#J appr0*lma,e,v oul of whlch 9 56 Acr« 1« V
eL„ I ^ STP Wh'Ch 'S alS° "°l 0f adepUS,e does no, \
efficiently treat the waste water generated from the colony

' 6eneratCd,f°m lhC ex,ended P^rt/unauthorlzed colony Is lying
e inl e sewer lines and manholes through which It partly goes Into Illegal soakage

MS constructed at 5 different locations andIs partly lifted using tankers.
13. upon enquiry from the residents, the untreated sewage from the manholes is lifted using

ers and Is disposed off at undisclosed locations (frequency of lifting of sewage Is twice a
week in rainy season and during the rest of the year the frequency of lifting is twice a month).
The manholes and sewer line needs cleaning and regular maintenance.
Incompliance of decisions of hearing held on 30.04.2025, the project proponent was issued
with another opportunity of personal hearing before the Chairperson of the Board on

09.07.202S,wherein it was decided as under:
1. The Project Proponent shall make all necessary arrangements as required for the treatment

environmentally sound disposal of sewage and municipal solid waste being
generated/expected to be generated from colony and fulfil all other responsibilities
including obtaining of all regulatory clearances as prescribed and laid down under the

environmental laws and submit action taken/ progress report within 20 days to the Board.
2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in

1988, to the followingeffect be issued to the project proponent and concerned Departments

both for 9.56 acres approved and 32 acres unapproved residential colony:
a) Revenue Authorities / Chief Revenue Officer/ Registrar of Land shall not register any sale

deed related to any plot/flat/house/shop/any other component of this project with

11. The 14

:

and

immediate effect.
b) GIADA Authorities shall neither register any sale deed/ transfer deed nor issue "No

objection Certificate" to revenue authorities for issuance/transfer of conveyance deed for

any plot/flat/house/shop/any other component of this residential colony.Similarly, the

authorities will not issue completion certificate to the project or component thereto and

shall not sanction any new building plans m the residential colony for any

plot/flat/house/shop/any other component of this project.
c) The Punjab State Power Corporation Limited Authorities be directed not to issue any new

electric connection in the premises of pioject proponent.
d) All the above authorities shall make specific entries in their respective records Including

Jamabandi/revenue records with respect to the above directions.
X/Tjy 3. GLADA shall ensure that the sewage and municipal solid waste (MSW) generated from the

\\project premises is managed, trealed,and disposed of In an environmentally sound manner,

JWlctly In compliance with the provisions of applicable environmental laws,

//Of A me Punjab Real Estate Regulatory Authority (RERA) be informed about the grave violations

11Z )<pjjenvironmental laws beingmade by the project proponent with requost to take appropriate

Vi (A/£)//tions as deemed fit undef the provislonsof their laws.

XVM^/Environmental Compensation shall be Imposed to the project proponent for non-compliance

environmental norms for the further period of violation from 24.07.2024 upto the dale of

hearing (09.07.2025J and necessary orders be Issued at the earliest.
6. The project proponent shall deposit the Environmental Compensation of Rs.3,55,23,438/- and

Rs. 11,80,000/- earlier Imposed and conveyed by the Board,within 10 days,

7. In continuation of early correspondence made with revenue authorities, C.I’

to the Deputy Commissioner, Ludhiana for early recovery of amount of Rs. 3,55,23,438/- and

Environmental Compensation to the project proponent for

D.O letter be Issued

Rs. 11,80,000/- imposed as
recovery as arrears under Land Revenue Laws.

8. Environmental Engineer,Regional Office-2,Ludhiana shall personally ensure that

(I) Environmental Compensation shall be got vetted from the EC Verification
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Committee of the Bo
Revenue Authorities *rd an<f orders be Issued, within;0 day

make
t'l) Red Entry In the Jamabandi explicitly mentioning that

eE'stnes and transfer of plols/llats/ihops/any
Pfoject is not permittedMl further orders

compliance of the Hon'ble National Green Tribunal Orders shall bema c in true letter and spirit and reply shall be submitted well withinln timelinesallowed.

land
other component of this

(HI)

(IV) Compliance of the all the above decisions of the hearing shall be
taken report is submitted within 20 days,

n compliance of hearing decisions, the following actions have been taken
The project proponent
24.07.20?a

made and action

1 was imposed Environmental Compensation of Rs. 17 SS lacs from
opto date of hcanngl.c.09 07.702S vide office order no 405 dated 11 09 702$

Deputy Commissioner, Ludhiana has been requested vide letter no. 7185 dated 07 08 2025 to
direct Revenue Authorities to make red entry "in the Jamabandi opheniy mention ng that land
registries and transfer of plots/flats/shops/anyolhei component ot this prcjrct rs not penrintedtA
further orders."

2.

a A letter has been written to GLADA ensuring sewage and municipal solid waste|MSW) generated
horn the project premises is managed, treated, and disposed of in an em-aonmrntaa, sound
manner, stnctly In compliance with the provisions of applicable environmental:*i»s vvse tot' fs
letter no. 4240datcd20,08.2025.
A letter has been written to RERA informing about the grave violations of en.iormortal la.s
being made by the project proponent with request to take app’opnait actcn as Ore""«d f t

under the provisions of their laws vide Board v letter no 4238 dated 20 08 202$

DO letter has been written to DC, luottiana lor early recovers o< amount o( Rs 3 55.23.438/- ano
Rs. 11,80,000/ - imposed as Environmental' Compensation to tb.ep/ojectpfcpcnev.foMecs'.ery

as arrears under landRevenue Laws.
The Hon'ble NGT in the matter of O.A no. 383 of 2023 has passed an order on 05 12 202S ard

operative para's of order are as under:-
'4 Respondent no 1 - Punjab PCB will examine the correctness of the disclosures rr.ooe by

respondent no S. status of compliance and adequacy and performance of tne exsuig STP os weil

os the connectivity lo STP ond submit the report in this regard Within sx neexs PPCB also

consider the issue of post violation ond submit the calculation of Environmental Compensators

(EC) olong with its report by supplying o copy thereof to Counsellor respondent no.5 who mil

opportunity lo respond to the colculoion of EC mode by PPCB.

P(JQ\\<C The joint committee in us report doled 30102023 hoooiso found that respondent no.5 had

/Q V'' provided the proper seweroge network to convey me effluents to me STP ond nod also not

A,y Sh3ll \ separate channelfor carrying ond disposal of the stoim water drain The Punjob PCB will

(^k ^ j look into this violation white calculating the EC

Rog. No.L>338G / *rhe Jlte0ltrie project proponent has been visited by the officer ol the Board on 24.12 2025 and

“' visit It w as observed as under:•
The colony has one common entrance gate lor authoriied (9.56 Acre) and unauthorized (32 4

Acre appro* I With common boundary wall for the entire project Garden Cily (41 acies

appro* ) The loads and sewerage system are connected with each other.No dividing wall is

the site which separates 9 56 approved colony Irom the 32 0 acre unauthorued

4

5

ffi\rr
present at

colons Both the panels of land l.e. 9 56 Acre and 32 Acre are patt ol unified colony by the

name of Garoen City. Dharaur, Sahnewal,Ludhiana There are 3 SCO's and 27 houses built and

3 houses under construction In the Iront 9 56 Acre authorued colony and there are 138

occupied houses 21 occupied SCO's and 9 houses are under construction in the rear

euended/unauthorued colony of she 32.4 acre appro*.
In the authorued area ol 9 S6 acres, at present 27 plots are occupied out of tota170 plots. As2.
per the calculations. STP ol caoacity iopro*.matel> 4S KID Is required to treat domestic

sewage generated only Irom authorued portion ol the resioentlal colony considering present
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occupancy of 27 ploU (15 persons per plot) in an area of 9.56 acres,

acres authorl^ d'SCharBe conslt,er,nK total population of residential colony
The calculations of
(l.e. 9.56 acres unauthorized portion) were made and as per

The STP was nnt

W3Ste Waler generation Is 269.028 KLD (Approx. 270 KLD).5TP was not In operation during the visitrepresentative ofcoloniter
5. The project proponent

estimation, the total

and STP room was found locked. No
was present during the visit.

^as developed plantation area of size approx. 550 sq yards, thispan at.on area is also Inadequate for disposal of the effluent generated from the colony,
e project proponent has not developed the colony as per the approved layout plan/ drawing

from the Town Planning Department and is also not following the conditions of license to
develop colony Issued by the Senior Town Planner,Ludhiana.The entire project is covering an area of 41 acres approximately out of which 9.56 Acres is
approved colony which has an STP which is also not of adequate capacity and does not
efficiently treat the waste water generated from the colony.

8. The untreated wastewater generated from the extended part/unauthorized colony Is lying
stagnated in the sewer lines and manholes through which it partly goes into illegal soakage
pits constructed at S different locations and is partly lifted using tankers.

9. The STP has no sludge handling facility provided in the STP.
10. The project proponent has created soakage pits for disposal of domestic effluent as the STP is

only capable to treat fraction of total domestic effluent generated from the colony.
11. The complainant informed that tankers are being used to disposed off domestic effluent

(twice a week) at undisclosed location using tractor and tanker system. The complainant
informed that the tankers were used on 11.11.2025 to gel the effluent lifted from the
collection tank of the STP.

s
E
::

I
*

&
:r-

V.

12. No one from the side of project proponent was present during the visit.
13. The Project proponent has constructed five no. of soakage pits at various locations of the

colony.It was observed that 2 no. soakage pits near satsang bhawan of Garden city,Sahnewal
dia 9'x45' deep had sunk which confirms that the soakage pits are also in use.
The project proponent has failed to comply with the provisions of the Water Act, 1974,

decisions of personal hearings given before the Competent Authority from time to time and fs
disposing off Its effluent in an illegal manner.Thus,causing pollution in the vicinity.

Accordingly,consent to operate granted to PP under the Water Act,1974 has been revoked.
In view of the above, the industry has been issued notice for non-compliance of directions

n

ri
1

c

earlier issued u/s 33-A of the Water Act, 1974 as well as notice for imposition of EC with hearing

before the Member Secretary of the Board on 19 02.2026.
Sh. Gurmehar Singh Ghuman and Smt. Noordeep Kaur Advocates on behalf of the project

zijjfQponent attended the hearing but they could not give any satisfactory reply of the observations

fWgfcw,the notice and only requested (or giving another date of hearing.
>" Competent Authority of the Board observed that there Is no seriousness on the part of

ftMonent as he has failed to attend both the hearings. The representative who attended the

ehalf of project proponent did not have any knowledge about the matter related to the

J

1
I )o

R^f c/.t u M i e r,no writtenreply has been submitted by the project proponent to the notice tUI date.
e9’ j, hearing the representative of the project proponent, officers of the Board and

material facts on record, the Member Secretary of the Board decided as under:

^Tiie Project Proponent shall make all necessary arrangements as required for the treatment

and environmentally sound disposal of sewage and municipal solid waste being generated/
expected to be generated from colony and fulfil all other responsibilities Including

obtaining of all regulatory clearances as prescribed and laid down under the environmental
taws and submit action taken/progress report, within 15 days to the Board.

:

o\

2. Reminder of directions earlier Issued u/s 33-A of the Water (Prevention & Control of Pollution)

Act,1974 as amended in 19BB,to the following effect be Issued to the project proponent and
concerned Departments for both 9.56 acres approved and 32 acros unapproved residential
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colony:

*) Revenue Authorities / Chief Revenue Officer/ Registrar of land shall not register any sale
deed related to any plot/flat/house/shop/any other component of this project with
immediate effect

b) GlADA Authorities shall neither register any sale deed/ transfer deed nor issue "No
objection Certificate" to revenue authorities for issuance/transfer of conveyance deed for
any plol/flat/house/shop/any other component of this residential colony, Similarly, the

authorities will not Issue completion certificate to the project or component thereto and
shall not sanction any new building plans In the residential colony for any

plot/flat/house/shop/any other component of this project.
c) The Punjab State Power Corporation Limited Authorities be directed not to issue any new

electric connection in the premises of project proponent.
d) All the above authorities shall make specific entries in their respective records Including

Jamabandi/revenue records with respect to the above directions.
3. GLADA shall ensure that the sewage and municipal solid waste (MSW) generated from the

project premises is managed, treated,and disposed of In an environmentally sound manner,
strictly in compliance with the provisions of applicable environmental laws.

4. The Punjab Real Estate Regulatory Authority (RERA) be again informed about the grave

violations of environmental laws being made by the project proponent with request to take

appropriate actions as deemed fit under the provisions of their laws.
5. Environmental Compensation shall be imposed to the project proponent for non-compliance

of environmental norms for the further period of violation from 10.07.202$ upto the date of

hearing (19.02.2026) and necessary orders be Issued at the earliest.
6. The project proponent shall deposit the Environmental Compensation of Rs.3,55,23,438/-,Rs.

11,80,000/- and Rs.17,55,000/- earlier imposed and conveyed by the Board,within10 days,

7. In continuation of early correspondence made with revenue authorities, a letter be issued to

the Deputy Commissioner, Ludhiana for early recovery of amount of Rs. 3,55,23,438/-, Rs.
11,80,000/- and Rs. 17,55,000/- imposed as Environmental Compensation to the project

proponent for recovery as arrears under land Revenue Laws.
8. Environmental Engineer, Regional Office-2,Ludhiana shall personally ensure that

(I) Environmental Compensation shall be got vetted from the EC Verification

Committee of the Board and orders be issued, within 07 days.
(II) Revenue Authorities make "Red Entry" In the Jamabandl explicitly mentioning that

land registries and transfer of plots/flats/shops/any other component ol this

project is not permitted till further orders.
(III) Ensure that compliance of the Hon'ble National Green Tribunal Orders shall be

made in true letter and spirit and reply shall be submitted well within timelines

allowed.
(IV) Compliance of the all the above decisions of the hearing shall be made and action

taken report Is submitted within 20 days.
You are, therefore, requested to ensure the compliance of the hearing decisions within

stipulated period and submit compliance to the Regional Offlce-2, Ludhiana, falling which action

under the provisions of Pollution Control laws shall be taken against the project proponent.
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Certified dial die aJMivti/S.P.A./G.P.A.1ia>
been read over & explained to ibe deponent Forand îehaif of
cxfciJLam who seemed correctly 10 undersiam’ Punjab pollution control Board

'Ofttmtc af die time of making above then.a. 0 j,ed
A copy of Ihe above Is forwarded to the Environmental Engineer, PUn/ab Pollution Control

Board,Regional Office-2, Ludhiana (or Information and necessary action.He Is requested to send the
compliance of hearing decisions In stipulated time period.

Endst No.

FoPand bn behalf of
Punjab Pollution Control Board

ATTESTED
.

t 4. •

4
NOTARY PUBLIC,

•.udhiana Punjab. India
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